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The plaintiff hag instituted the Present suit

in the court of Additional Munsif, Court No.2, Jaipur

ma
City praying that he/be ordered to be promoted as LSg

from the date his juniors have been promoted and in

alternative he may be selected as Selection Grade T.S.

Clerk f£:om the date his juniors have been promoted with

all due benefits without any loss or break as if he had

been promoted under the same ordets under which his juniors

have been nromoted.
2. The suit hasjsince been transferred to the

, Tribunal has been rechristened as Transferred Application.

3. The Transferred Apolication was listed today for
: hearing. The learned counsel for the plaintiff made a

;istatement to the effect that the plaintiff withdraws the
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suit. Consequently, the Transferred Application is

! hereby dismissed as having been withdrawn. No order
{

as to costs,.
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